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BEFORE HON'BLE NATIONAL GREEN

TRIBUNAL, PRINCIPAL BENCH

NEW DELHI
Original Application No. 529 of 2023

IN THE MATTER OF
Dr. Sharad Gupta ...Applicant
Versus
Union of India & Ors. ...Respondents

ACTION TAKEN REPORT FILED BY vTHE ADDITIONAL CHIEF
SECRETARY, ENVIRONMENT, FOREST AND CLIMATE CHANGE, STATE
OF UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED 09.08.2024

I. That the present Original Application No. 529/2023 is for seeking direction and
implementation of the order of the Hon’ble Supreme Court of India in the I.A. Nos
196157, 196158 and 196159 of 2019 in W.P. (Civil) No. 13381 of 1984 namely M.C.
Mehta v U.O.I. & Ors. dated 23.09.2022 to consider extending the area of the Soor
Sarovar Bird Sanctuary (SSBS). It is submitted with the utmost respect and regard that
this matter has been taken up as a top priority to comply with the order dated 09.08.2024
of this Hon’ble Tribunal in which the following order was passed:

“1.The Additional Chief Secretary, Environment, Forest and Climate Change
Department, Government of Uttar Pradesh had filed the report on 23.04.2024 giving
the timeline of 31.03.2024 and stating that by that date, Government Notification will
notify 380.558 hectares as a Sanctuary. There were certain issues in respect of the
overlapping of land of 15.415 hectares. We have been informed that subsequently,
the said overlapping issue has been resolved and the area which is to be notified now
is 14.5 hectares instead of 15.415 hectares. ‘

2. Though, under the signature of ACS, Environment, Forest and Climate Change
Department, Government of Utiar Pradesh, the report was filed on 23.04.2024
disclosing 31.03.2024 as a cutoff date for notifying 380.358 hectares as a Sanctuary
but till now, it has not been notified as such. The ACS, Environment, Forest. and
Climate Change Department, Government of Uttar Pradesh present virtually has
submitted that within one month i.e. by 09.09.2024, the 380.558 hectare will be
notified as a Sanctuary. On the basis of the said statement, the OA is adjourned for
placing on record the final Notification concerning the 380.558 hectare as a
Sanctuary. , |

3. The ACS, Environment, Forest and Climate Change Department, Government of
Uttar Pradesh will remain virtually present on the next date to assist the Tribunal.

4. List on 13.09.2024.”

2. It is submitted here that matters related to determining the boundary of a Sanctuary are
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referred to the State Board for Wildlife that takes cognizance of the matter and gives
recommendations. That the State Board is constituted u/s 6 of the Wildlife Protection
Act, 1972 with the Chief Minister as the Chairperson, Member in charge of Forest and
Wildlife as the Vice Chairperson and other members from State Legislature, Non-
Governmental Organizations, Members Nominated by the State and other expert
members. It is pertinent to mention here that u/s 8 of the Act, State Board has been
empowered with duties to give advice to the State Government under sub-section

(a) in the selection and management of areas to be declared as protected areas;
(d) in any other matter connected with the protection of wildlife, which may be referred
to it by the State Government.

It is also submitted that the matter related to inclusion of area of 380.558 hectare of
Surdas Forest Block in SSBS and protected under the Wildlife Protection Act, 1972 has
been referred to State Board for Wildlife for their considerations and approval. The State
Board for Wildlife has approved the inclusion of 380.558 hectare of Surdas Forest Block
in SSBS on 09.09.2024 through circulation. The copy of the letter of the Government
dated 09.09.2024 communicating the approval of State Board for Wildlife is has
been annexed herein as ANNEXURE R1.

. It is submitted that now after being granted the approval by State Board of Wildlife, the
process for final notification for the 380.558 hectare has been initiated by the
Government and currently the draft of the final notification is being vetted by Vidhayee
Vibhag. Then it will be sent to the Bhasha Vibhag for translation and vettmg The
notification will be published in Ofﬁmal Gazette after this.

. It is humbly requested to kindly grant one month extension for the final notification of
380.558 hectare. The Government is fully prepared to issue the final notification and the
undersigned is duty bound to fulfill the obligations which are assigned under the law and
directions passed by this Hon’ble Tribunal to comply in true letter and spirit.

. That the present Action Taken Report is being filed in compliance of order dated
09.08.2024 of this Hon’ble Tribunal.

[N

(Manoj Singh)
Additional Chief Secretary
Government of Uttar Pradesh
Lucknow
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. 81-4095/149/2023-04-TTARRY, UH €4 HAURY WRATRA-Part(7) 1/737242/2024
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¥a: fawed gator & dEv # IR qw Feo A RSy g ¥ 5 o
IHAFAT MO HFAST & FH & ITAR  FAAY IS H B FY|
HadT
Signed by
Ashish Tiwari (i fyard)
Date: 09-09-2024 12:32:05 afta



